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Present: N.Goswami, Addl. District Judqe(FTC)sonitpur.Tezpur

ORDER
04-Lt-2022

Today is fixed for order.

This case was registered on the basis of an

application filed under Sec.372 of the Indian

Succession Act 1925, by the petitioner Sri Ram

Rajgarh in respect of the debts and securities left by

his deceased father Late Radhashyam Gore @

Rajgarh.

The petitioner's case is that, his father

Radhashyam Gore @ Rajgarh died on 06-03-2012

under the jurisdictlon of this Court. He was a

permanent resident of Harchura TE, Line No.2,

Balipara, PS-Chariduar, Dist -Sonitpun Petitioner's

mother expired on 20-04-20L9. The deceased left

behind the present petitioner Ram Rajgarh and his

two daughters, namely, Basanti Rajgarh and Mani

Rajgarh. The deceased was Hindu by religion and

was governed by Hindu Law. The deceased had not

left any Will or Letters of Administration of his

properties mentioned in the schedule appended with

the petition. The petitioner has also stated that there

is no impediment in grant of the succession
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certificate under any law. the schedule reveals that

the deceased Ieft behind Rs.1,89,253.231- in the

Provident Fund Account No.2296 of Harchura TE, PS-

Chariduar, Dist- Sonitpur. The petition€"Aas prayed to
./A

issue a succession certificate in his riame in respect

of the scheduled properties.

After the filing of the case, notices were

issued to the OPs. None appeared to contest the case

and hence, the case proceeded ex-pafte.

During the course of the proceeding the

petitioner adduced evidence of three witnesses. In

his affidavit evidence, the petitioner as PW1

reiterated all facts narrated in his petition. The

petitioner also exhibited the Death Certificate of his

father as Ext.l, Death Certificate of his mother as

Ext.2 and the PF Statement Certificate received from

the Harchura TE as Ext.3. PW2 Basanti Rajgarh and

PW3 Mani Rajgarh are the sisters of the petitioner

and the legal heirs of the deceased. They have stqted

in their affidavit evidence that they do not have any

objection if the succession certificate is granted in

favour of the petitioner Ram Rajgarh in respect of the

properties mentioned in the schedule.

It appears that the petitioner is entitled to

receive a succession certificate in respect of the



debts and securities left by his deceased Fatfrer. Rs

such the petition is allowed.

Let a Succession Certificate be issued in the

name of the petitioner Sri Ram Rajgarh, in respect of

debts and securities of the deceased Radhashyam

Gore @ Rajgarh, which have been detailed in the

schedule appended with the petition, subject to

payment of Court Fees.

With this order, this Misc Case is disposed of.
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Addl. District Judge (FrC)

Sonitpur, Tezpur.
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